
Central Administrative Tribunal 
Principal Bench 

 
OA No. 2875/2017 

 
New Delhi this the 30th day of September, 2019 

 
Hon’ble Ms. Nita Chowdhury, Member (A) 
 
 

Harvinder Singh Bindra, (Retd. CTI) 
S/o late Shri Angpal Singh,  
Aged 63 years,  
R/o 20E Center Place,  
Bengali Market, Railway Quarters,  
New Delhi        - Applicant 
 
(None) 
 

VERSUS 
 

1. Union of India  
 Through its General Manager,  
 Northern Railway, Baroda House,  
 New Delhi 
 
2. Medical Director,  
 Northern, Railway Central Hospital,  
 New Delhi 
 
3. Chief Medical Director,  
 Northern Railway,  
 Baroda House, New Delhi   - Respondents  
 
(By Advocate: Mr. Kripa Shankar Prasad) 

 
ORDER (Oral) 

 
 The applicant has filed this OA, seeking the following 

reliefs:- 

“a) The impugned orders No.99-
Med.Reimb/HSB.54.CH/16 dated 28-10-2016 
and of No.139-Med/Reimb/16/111/1 dated 24-
11-2016 annexure-A-1 & Anenxure-A-2) be 
quashed and set aside.  
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b) direct the respondent to reimbursement the 
medical bills of applicant amounting to 
Rs.400694/-(Four lakhs six hundred ninety four 
towards treatment in Rajiv Gandhi Cancer 
Institute and Research Centre.  

 
c) Any other relief which this Hon’ble Tribunal 

deems fit in the facts and circumstances of the 
case. 

 
d) The cost of original application be allowed in 

favour of the applicant.”  
 

2. Today, nobody appears for the applicant even in the 

revised call. On 05.02.2019, counsel for the applicant had 

submitted that the applicant has passed away and he had 

sought permission to contact the legal heirs to ascertain 

whether they are inclined and if they desire to be 

substituted as the legal heirs on record.  More than six 

months have passed since the permission was given but 

nobody has yet given an application to be substituted on 

behalf of the applicant as legal heir.  Hence, as 

innumerable opportunities have been given but nobody has 

been coming forward and nobody has even been appearing 

for the applicant from 11.07.2019 onwards. It is clear that 

there is no applicant in this OA. Hence, this OA is 

dismissed for want of necessary party as applicant.  No 

costs.   

 
 

(Nita Chowdhury) 
Member (A) 

/lg/ 


